
To nursuar ce of the provisions of clau se (3) of Article 348 of the Constitution, the Governor 
(H0)XXXVI-2127 (SM) -90, dated April 24, 1990: 
fs pleased to order the publication of the fullowing English translation of notification no. 2162 

Tn exercise of the powers under sub-section (1) of section 10 cf the Contract Labour (Regula .and Abolition) Act, 1970 (Act no. 37 of 1970). tho Governor, after consultation with the Predesh State Contract Labour Advisory Board and also after having regard to the con ions of work ard benefits provided for the contract labour ar d other relevant factors Orat d i sub-section (2) of this gection is pleased to prohibit the employme t of contra ct ur in all the Units of Engineri g Iodustry sit1uate in Uttar Pradesh, exc«p' M/s Jai Viji ot l Industria l Estate, Ramnagar, Varanasi and M/s Bharat Heavy Electt icals, Uttar Pradesh, P nipur Unit, Ha: idwar in respect f such operations processes and by sucb Jesigpations as are mentioned In. the Schedule below: 

Processes cperaticns in respect of which (mployment of contract labour is prohibited : 

No. 2162 (HI))XXXVI-2-127 (SM)-90 

1, Fabrication, Forging and all types of assembling ; 

4. Welding and Grinding; 

7. Gulvanizing ; 

2. Buffing, Chipping, Cutting, Skin Cuttirg and other typos of cutting ard polishing ; 3. Turning and Finishing: 

( 217: ) 

9. Soldering ; 

Dated Lucknow, April 24, 1990 

5. Found1y, moulding and shaping ; 

10. 

6. Punching, Driling, Numbering and Bundling; 

Press ; 
11, Testing ; 

8. Cleaning, Scavanging, Sweeping and Sanita tion ; 

12. Hammering : 

ENGINEERING INDUSTRY 

15. 

SCHEDULE 

13. Feedirg and Gorging; 

Security Gusrds; 
14. Sheet ar d Metal Plate Roling and Rolling Mill work; 

18. Canteen Employees. 
17, Mali, Gardener, Carpenter ; 
16. Driver s of light /hea vy vehicles and operators of lift, Crane cto. ; 

By order, 
MOHINDER SINGH, 

Sachiv. 
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